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THE SCHEDULE
(See Rule 18 (1)

Return of assets and liabilities on first appointment on the 8 December, 2006.

1. Naine of the government 7 U THAKUX
servant in full (in block DHIR R
letters).

2. Service to which he belongs. P TUDICIAL SERVICES

3. Total length of service up to 5 mevths g Q« 15-09- ,_d,/

date. Cdate | W&W’
() in Non-gazetted rank

~(i)  in gazetted rank -

4. Present post held and place Crvie qUOGE (TD) = com- TH (1) c-cum- RC

of posting. PETIrE. - SHIIML A, COURTNO"By S#/ML/‘?;HP

5. Total annual income from

all sources during the calender RZ,Z,S OOOO/ W '

year immediately proceeding ( Two L% H H PRyl housArDon Ly

the 8" December, 2006.

6. Declaration:

I hereby declare that the retum enclosed namely forms I to V are
complete, true and correct as on W37 do0. 2006 10 the best of my knowledge
and belief, in respect of information due to be fumished by me under the
provisions of Sub-rule (1) of Rule 18 of the Central Serviceswitduct) Rules,

.

1964.
padS. 0% - 2007 Siernss)

-------------------------

Note 1:- This return shall contain particulars of all assets and liabilities of
the Government servant either in his own name of in the name of nay other

person. - oh any

Note 2:- If a government servant is a member of Hindu un-divided family
with coparcenary rights in the properties of the family either as a 'Karta' or as a
member, he should indicate in the return in Form No.1 the value of his share in
such property and where it is not possible to indicate the exact value of such
share, it's approximate value. Suitable explanatory notes may be added where
ever necessary.



[y

'~ FORMNO.1
mﬁP“ EMENT OF IMMOVABLE PROPERTY ON FIRST APPOINTMENT AS ON THE THE 8TH DECEMBER, 2006(E.G,
L S, HOUSE, SHOPS, OTHER BUILDINGS ETC)IN RESPECT OF SH. DHIRU TAHKUR, CIVIL JUDGE-CUM-
JUDICIAL MAGISTRATE, COURT NO.(VI), SHIMLA, H.P.
Sr. No. Description of| Precise  location|Area of land (in|Nature of land in|Extent ofinterest |If not in own
property. (name of district{case of land and{case of landed pame, state in
division,  Taluk |and building) property. whose name, held
and village in _ | and his/her
which the property|. relationship, if any
18 situated and also to the government
its distinctive servant.
number etc.)
i. 2. 3. 14, 5. 6. 7.
) Hovse KALAINCHERRATE, | T Biakl TAGRIORTY / SRS TAKUA. |
“ w»»%h.} Q.MMH”\& Nnﬁi . M.& y n\bﬂimwﬂg
2. SHofS wﬁxﬁxt X No-6§ ﬁ BraHA. WETLAND ) ﬁ.wv..\__\&s\,NE\_ 5
. g?)-b. . . .
. Lanns g,_ﬁziv, 168gha F1Byla ApRicyLTVRAY ')
Ao : Fok. PLANTATION
Dokenia--210| | Bigha PO PO
4 Pig FARM 7 (1 3?_ e 1)
wH o SILCHAR, CACHAR Katta {CENCE T
5. HiGrwh Y DIABA ua_mmh ' § U _,wc o P x@»”&% 2 '
Contd......

)



I,

Date of acquisitions |How acquired | Value of the property|Particulars of sanction| Total amount income |Remarks. ( %D&mtv

(whether by purchase, | {(see Note 2 below)  |of prescribed | from the property
mortgage, lease, authority, if any.

Er@nﬁgwa\ummb or

other wise) and name
with details of person/
persons from whom
acquired (address and
connection of the
government  servant,
if any, with the
person/persons
concerned) please see
Note I below.

B8 Baabagin |9 (VHER(TANCE 10, UG DOLAKY 11y A A (12 upls 96,00Pay
Scloott Cpodflicede,  TIRG oy « 3 r
: ” wo ’ <“e_.uua._mm—.§in=%;:.~ ._.ﬁm_ v
b et W K A+t bty
DRIT - CAtHAR (AssAN)
Pin- 188812,

I I I I I I R I I I T R N R R N N I I T N I R I I I - - - -
.........................................................................................

W,V

Date:- aw=a$®\

Note 1. For purpose of column 9, the term “pelease™ would mean a lease of immovable property from year to year or for any
term exceeding one year or reserving a yearly rent. Where, however, the lease of immovable property as obtained
from a person having official dealings with the government servant, such a lease should be shown in this column
irrespective of the term of the leases, whether it is short term of long term, and the periodicity of the payment of
rent.

Note 2. (1) Where the property has been acquired by purchase, mortgage or lease, th price or premium paid for such
acquisition.
(b) Where it has been acquired by _ommm%oe& annual rent there of also; and
(c) Where the acquisition is by inheritance, gift or exchange, the approximate value of the property so acquired.



FORM NO.2 |
STATEMENT OF LIQUID ASSETS ON FIRST APPOINTMENT AS ON THE 8TH DECEMBER, 2006, IN RESPECT OF SH.
DHIRU TAHKUR, CIVIL JUDGE-CUM JUDICIAL MAGISTRATE, COURT NOVT), SHIMLA, HLP. 4/, - w52 0r00ryaso - 1200/

e O0BC - P MM ANET

H . > . . £E)e TT _.l..._‘ﬂ.‘ Zhﬂ\\mx..:_q.ﬂ.h.ﬁ\a\@¢¢° ~ mcg\.\l (\.’l\(“.
(1) m&: and wgwrwwm.wuﬂwm exceeding three Eo&:mrmﬁo_ ents. . i ﬂwﬁrﬂumﬂwﬂh«qﬁo : ..w* mbﬂ%-uw yogATRILLT - 355)- + Bsem/- > 57,57% /-
Vag s gbrx?n .r&&&xﬁn v . 2B — PARUL MARAIA .mwsxndswx; ,M_ksa.\m J\M* .aw&.ih..wm y Woosu? \U
(2) Deposits, loans advances and investments(such as shares, securities, debentiures, e1C. )t Ao £smosin k- sk oL randmins(wife)-Aeme - Zo3 2t -l m«E\vnlrr
Sr. No. Description Name and address of] Amount If not in own name, | Annual |Remarks.
company bank etc. name and address of|income

person in whose name |derived
heid and  his/her

relationship with the .- N )
) government servant. NALe00l-
E :
L T 2. MUTUAL Fund |3-DSPML 4 43 000/ 5. DARYL MAMAIAN (6. spmuy |V, mm_wem.\%a?,\. FEUIT YBASES Qe
(Gilp Zome £rwesfumed) | (WiFE) Repibroont 1 Znazmmbm&wﬁng nardn
gy . SavING (oSTOFFICE) pesTOFFICE Jov P Y S VA - Ain&mﬁv Lﬂ&n 25,680 [ new madlhe
Date:- . Ei. ve) b it hdaaprad .
Note 1:- In column 7, particulars regarding sanctions obtained or report made in respect of the various transactions my be
given.
: g pquiry 5ASED /NColE
Note2:-  The term “emoluments” means the pay and allowances received by the government servant, Cincg A8 A% s o0 7o dire fhien
MOTUAL FOND FRANKLIN TBHPLETON 20,000/~ PARUL M PHAS AN 1) it weld
-> 2. (e Cine. romestoad) mE%mb
5. N . 470, ) - . y L
4. Mututt Fond (SIP) STanpARD CHtrery S OTORm 29 > ?7
5. LIFE INSURANCE - Com -INVESTMENT Bst/ 23,155/5.4. ?2 ”? : "
: 3] 2}
s PURE v s TMENT Bst 37, 50Pa ’ . %&m%nﬂomm Banl ,
. . S ”.Q.G\ A Q] OS% 17} Tﬁ%&?\.r IIN‘NWI.IIII|.|.I| Toideg AIT a3 @1 g-/2-a¢ .
¥ (EXPLANATORYNOTE Pis_tweabend i \ﬁﬂwﬁm@ﬁﬁ&mx i, CasTomin T - 70 612827 Wk ot ¢ (s
oilioh was g SAVIN ¢Mden-206 » gg\% om

N\ H . .
. Hmt SAGAN .E \S.% mAAMOG e
e wrfe D\Rwhfhﬁ ﬂn%rsﬁnz\mﬂx\m%uacw%ﬁ:w 3¢ e BBJ,
4. nmxbmza,ax« NOTE ot . mowam (¥

R. W\.% 35‘&_\10
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FORMNO.3
STATEMENT OF MOVABLE PROPERTY ON FIRST APPOINTMENT AS ON THE 8TH DECEMBER, 2006, IN RESPECT
OF SH. DHIRU THAKUR, CIVIL JUDGE-CUM- JUDICIAL MAGISTRATE, COURT NO. (VI), SHIMLA, H.P.

Note 2

Note 3

surts [ Tambde 4

Becow - 1ovn/- )
A rSc-

lump sum.

Sr. No. Description of items  |{Price of value at the|If not in own name, How acquired withjRemarks.
time of acquisitionjname and address of}approximate date of
and/or the total|the person in whose|acquisition.
payments made up to|name and his/her
the date of return, as|relationship with the
the case may be in|government servant.
case of  articles
purchased on hire
purchase or
installment basis, .
1. 2. 3. 4, 5.
a TEWELRLY FLAKY  Cajp) Z ) /FE) NHERITE
4 st vERefC. L LAKK  Crfhe) " ¥
N.O_,.. 2AnTRO F FoRD FIETTA wlonoght%h.¥.&\\ Cohk:) YAsH RAN] ﬁmi%?-g GuETBY At RA L
&.,:.”...W Ae QN rRIGATR), PP S0000 4 25600, foTD oF WIEE) | MAYAY ATy
o Tv. slapTdh  sGHP- 53,070, £4,0M; 30,000 et Hae all
whwio Nt Diepecnt DS I o 5, sTRRHAN OF WIFE | musTLY GriIFTE Y m.:r:m:, oot
M TR ESET, cuassTove, |2LAC 5 GOm(=, PARUL MAHAIAN in MARKIAGE . € wit
Aieag whve, &YFik HATERS) 25,am, 9000, 15,80 ex ng‘kﬂrbr

7Dy 7
__m\g-*anaw.- —D._&ﬂ

150 _bh?.m%w

‘ ¥
J MY ASET £oF NYWKE  POROITSED, GIF T®ekc:
(Signarre)

In this form, information may be given regarding items like (a) jewelery owned by him(total value),(b) silver and
other precious metals and precious stones owned by him not forming part of jewelery(total value), ( ¢) (1) Motor
cars(ii) Scooter/motor cycles, (iii) Refrigerators/ air-conditioners,(iv) radios/radiograms/television sets and any other
articles, the value of which individually exceeds R.1,000/{d)value of items of movable property individually worth
less than Rs.1,000/- other than articles of daily use such as cloths, utensils, books, crockery etc. added together as

In column 5, my be indicated whether the property was acquired by purchase, inheritance, gift or otherwise.

In column 6, particulars regarding sanction obtained or report made in respect of various transactions may be given.



FORM NO 4
STATEMENT OF PROVIDENT FUND AND LIFE INSURANCE POLICY ON FIRST APPOINTMENT AS ON THE 8TH
DECEMBER, 2006.
INSURANCE POLICY
Sr. No. Policy No. and date of|Name of insurance|Insuréd/date of maturity | Amount of  annual
policy company premium.
1. 2. 3. 4. 5.
)t-EC 7117653 LAC PAROL MAuAsAN (wite) | 70, 305 /—
) uc ot L1 ot St ad- o130 BAVA BSINTOM  (ruadtlen
(will be infprimed Lal2r =) 2y
PROVIDENT FUNDS N'A°
Type of  provident{Closing balance as last|Contribution made | Total Rematks (if there is
funds/GPF/CPF/account  |reported by the | subsequently. dispute regarding closing
No. Audit/accounts officer balance, the figures
. along with date of such according ~ to the
balance. government servant should
also be maintained in this
column),
6. 7. 8. 9. 10.

|9

Date:-

%S
. bl

(Sighaturé)
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FORM NO.5
STATEMENT OD DEBTS >ZU OTHER LIABILITIES ON FIRST APPOINTMENT AS ON THE 8TH DECEMBER, 2006,

IN RESPECT OF SH. DHIRU THAKUR, CIVIL JUDGE-CUM-JUDICIAL MAGISTRATE COURT NO.(VD), SHIMLA, H.P.
Sr. No. Amount Name and address of|Date of incurring | Details of | Remarks
creditor, liability. transactions.
1. 2 3. 4. 5. 6.
e \—\
\
L s
Date:- «%@& \
Notel :- Individual items of loans not exceeding three months emoluments or Rs.1,000/- whichever is less need not be
included.
Note2:- In column 6, information regarding permission, if nay, obtained from or Rﬁon made to the competent authority may
also be given.
Note3:- The term “emoluments” means pay and allowances received by the government servant.
Noted:- The statement should also include various loans and advances available to government servants like advance for

purchase of conveyance, house building advance etc.(other than advances to pay and traveling allowance), advances
from the GP Fund and loans on life insurance policies and fixed deposits).

A -



